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"IN THE CENTRAL ADMINISTRATIVE TRIBU
NEW DELHI]

0.A. No.114/92
T.A. No. 199
DATE OF DECISION_1¢&.8.6°
_S5hri Virencer : Petitioner
Shri V.F.Sharma Advocate for the Petitioner(s)
Versus

Respondent

Unicn of India

Mrs, Avnist Ahlauat Advocate for the Respondent(s)

CORAM
The Hon'blc Mr. J.F.5HARMA MEMBER (J)
The Hon’ble Mr. 5. GURUSANKARAN MEMBER (A)

Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ?
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4 JUDGEMENT.CRAL
This judnement was celivered by Hon'ble Sbri . )
J.P.Sharma, Member (J)

WJe have heard the learned counsels at lennth, The
learnec counsel for the aprlicznt has pointecd to a jucdaement
given in OA MNo.3107/91 by the Principal Bench cated 27.11.1092
in the case Bal kishan and others Vs, Union zf India., That
0.A. was disposed of with the following directione:

1) The respondentsare d irectecd to take a cecision

on amendment of the Recruitment Rules within a
pericc of three months, failing which they should
givcem en oppurtunity to the applicants aloung with
other cancicates sponsorecd by the tmployment

txchange, to be consirered for the appoinitment
aseinst regular posts;
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2) Till sueh regular sppoitments are mace,
applicants shall be retained in their respective
posts of Chowkidars/Caretakers,

3) Even after regular selections have been mace,
the names of the remaining applicants shall be

kept in a live register so that they may be ®»
absorbed in future temporary/regular vacanecies.

1991 Pppoatis b-
By orcer dated 17th December/passed by *%he iph p

Authority the name of the applicant is mentioned as Vijender
Singh with designation as Caretaker foq[zi:tinuance in service
along with eight others, some of them were also working as
caredakers and others as Chowkicars. These persons are

Bal Kishan, Rajender Kumar and five others. Bal Kishan

has filec an application along with some other persons
referred to above, in bhich the direction has been iscrued s
quoted above. Shri Rajencer Singh, who is also affectec by
this impugnec orcer dated 17th December, 1991 at serial number

8, did not join as an applicant with Bal Kishan end others

in 0A 3107/91 anc has filed s seperate OA 23/92, y-ich came

for hearing before Lhe Principal Bench deciced on 26th May, 1993

whereby the Beneh has ordered " as to why this application
should not be disposed in terms of the final orcer psassad

in OA 3107/91. uWe direet the r espondents to comply with the
directions given in OA 3107/91 in the ease of the Psetitioner

alse.*

2, -~ The -'present applicant Virsender, whose correet

name is also Virender, but mentioned in the orcder as Vijender
Singb:%as Eeen confirmed by the learned counsel for the rec-
pondents on instructions from the ;epartmental representative ,
also elaimed the same benefit, thlﬁgve been given to the
other similarly situated employees working in the cirectorate
of Seocial Welfare mentioned in the impugned orcder dataed 17th

December, 91, We have gone through the judgement of both the

OAs referred to above and find that the same counsel for the
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ui
res;:ondents\ ?nish Ahlawat appeared., She is appeariha

the present ip ; also.

3. 1 should not cnly te—€o,but the samelﬁas to

to
be done. Uéi o subscribe/the view taken by the Principal
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h i s
Bensh in eomA to the conelusion in the above 0Rs In view

of that we a dispose the present spplieation with the

direction to®Mhe respondents that applieant also be given
the same benefit as has been azgreed or likely to be given
to the similarly situated caretaker/choukicars mentionec in the

impusned orcder datecd 17th December, 1991, This OAR is, therefeorse,

disposed of, No costs.
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S.,GURUSANKARAN J.F.SHARMA
MEMBER (A) : MENMBER (J)



